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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 294/2025

In the matter of:-

Courts on its own motion.

..... Petitioner

VERSUS
1. Himachal Pradesh State Pollution Control Board
2. Central Pollution Control Board(CPCB), Delhi
3. Ministry of Environmental, Forest and Climate Change, Dehradun
4. Deputy Commissioner, Kullu, District Kullu.
5. Special Area Development Authority, Manikaran Through

Member Secretary -cum- Town & Country Planner, Kullu

..... Respondents
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REPLY/ RESPONSE BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO. S (SADA MANIKARAN) IN COMPLIANCE
TO THE ORDER DATED 01.09.2025

MAY IT PLEASE YOUR LORDSHIPS:-

I, Ghanshyam Sharma, S/o Sh. Shiv Lal, aged 45 years, presently

posted as Member Secretary-cum-Town & Country Planner,

Divisional Town Planning Office, Kullu, Himachal Pradesh, duly

authorised on behalf of Respondent No. 5, respectfully submit the

following reply.

PRELIMINARY SUBMISSIONS

1. The present reply is filed pursuant to the directions contained in
the order dated 01.09.2025 passed by this Hon’ble Tribunal in
O.A. No. 294/2025. The matter concerns suo motu cognizance
taken on the basis of a news item appearing in The Economic

Atteste

Prem Prakagh XAvotsifiag on 30.05.2025.The Hon’ble Court was pleased to pass the

Qath Comifissioner

Disct. Courtelfullu (Y vino orders on dated 05/06/2025.

“This original application is registered suo-motu based on
the news item titled *“ From paradise to landfill? Viral video
shows famous Himachal Parsdeh hill station turned into a
garbage dump” in ‘The Economic Times’ on the basis of
= 30/05/2025 news.”

2. That, the Original Application No. 294/2025 came up for hearing
before the Hon’ble NGT Court on 01-09-2025 whereby the

Po-gl No. 2
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-

Hon’ble NGT has issued direction to the respondents for filing the

response within one month.

. The Manikaran Special Area had been constituted vide Govt.

Notification No. TCP- -F(5)-9/2002 dated 17.08. 2002 (Copy
enclosed as Annexure R-1). It includes Kasol and Manikaran area
of revenue village Sosan and Manikaran respectively of Tehsil

Bhuntar, District Kullu, H.P.

- While Respondent No. 5 ig not the nodal waste-processmg

authority under the Solid Waste Management Rules, 2016,

performs essential municipal functions i.e collection, sweeping,
primary segregation, and facilitation of transport to the processing
facilities, within the administrative framework coordinated with

_the District Administration, Rural Development Department, and

ﬂ“ﬁ]? State Pollution Control Board.

5 Any temporary accumulation of waste occurred solely due to

unexpected and externally driven disruption of sudden refusal of
intake by the Rangri SWM Plant in July 2024, which resulted in
repeated violations of contractual terms by the contracted agency

despite numerous enforcement actions.

. At present the entire area has been fully cleared, no waste remains

at the temporary site, and multiple monitoring measures have been
deployed to prevent recurrence. However even today formal

allotment of land for the proposed Integrated Solid Waste

Page o 3
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Management Facility in Kasol is still pending with the competent
authorities making Respondent No 5 constrained in fulfilling the
statutory requirement of establishing a permanent processing system

in the area.

LEGAL FRAMEWORK

7. SADA acknowledges obligations flowing from:

Environment (Protection) Act, 1986

Solid Waste Management Rules, 2016

Plastic Waste Management Rules, 2016

Forest (Conservation) Act, 1980, where applicable

-

Precautionary Principle, Sustainable Development, and
Polluter Pays Principle

dioAll  actions are consistent with the above statutory and

+2 KRty (L1 ©

constitutional environmental principles.

FACTUAL BACKGROUND

8. The SADA Manikaran was constituted vide Government Notification
No. TCP-F(5)-9/2002 dated 17.08.2002 (Annexure R -1).

9. The Special Area Development Authority Manikaran house
meeting conducted on 21.12.2023 under the Chairmanship of
Deputy Commissioner Kullu —cum- Chairman SADA Manikaran
and decided that a tender will be invited for door to door collection

of garbage and further disposal (Copy enclosed as Annexure R-

Poge Ne.
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2). The tender was invited on 26.12.2023 and after completing all
codal formalities the tender for the Solid Waste Management work
for the Special Area Manikaran was awarded to M/s Lakshay Total
Solutions, Shop No. 163, 1st Floor, Agro Mall, Rohtak, Haryana,
vide letter No. SADA Manikaran/T-1/2024-205-11 dated
20.01.2024 (Copy enclosed as Annexure R-3). It is submitted that
as per of the aforementioned Letter of Award, the contractor was
required to remove, lift, and transport garbage from Kasol to the

Solid Waste Management Plant, Rangri. The contract mandated:

1. 4 vehicles daily collection transportation of waste,
i1. 20 workers daily, supervisor deployment,
i11. door-to-door collection,
iv. compulsory segregated transport (wet & dry),
v. strict compliance with environmental norms, and
vi. transportation of waste to the SWM Plant at Rangri.
10. Inspection rights were vested in SADA, the Deputy Commissioner,

A;w?dvocﬁuperintendent of Police, Block Development Officer, District
moath Com
Distt. Courte

\ g@y_’)mr

wolu (HPdUrism Officer, Municipal Council Kullu, and HPPCB. Penalty
clauses, including Environmental Compensation of Rs. 5,000/- per
default, were part of the contract.

Z 11. However, after refusal of the Solid Waste collection at Rangri

in July 2024, garbage transportation was halted. Despite

directions, the contractor failed to develop any interim mechanism

foge No. 5
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or ensure clearing of the area. Owing to persistent non-
performance, the contract was terminated w.e.f. 31.05.2025 in
accordance with contractual penalty and termination clauses (copy
of the letter dated 31.05.2025 is enclosed as Annexure R-8).
Earlier in the SADA House Meeting held on 11.07.2024 (copy of
the proceeding enclosed as Annexure R-4), it was resolved that a
suitable land parcel would be identified for temporary garbage
storage.

Thereafter, a portion of forest land in Kasol was identified by the
Forest Department in compliance to decision taken in the SADA
House meeting held on 11th July, 2024, where garbage was
temporarily stored by the contractor (M/s Lakshay Total Solutions)
for segregation .This was an interim measure necessitated solely
due to the disruption at Rangri.

For the non disposal of garbage waste, show causes notices dated

Oath Copmissioner
Distt. Courds Kullu FAnexure R-5, R-6 & R-7) were issued to the contractor for non-

segregation of garbage, non-compliance for lifting of garbage and
to segregate the legacy waste and removal of the same and clearing
the site. The contract for the firm has been discontinued/ cancelled
from the 31.05.2025 due to non satisfactory performance (Copy

enclosed as Annexure R-8).

P@xﬁﬁ Né. 6
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14. Immediately upon termination, SADA undertook an intensive
clearance operation. The following action has been taken by the

respondent for the disposal of garbage waste:

i. The garbage has been segregated and thereafter the segregated
waste (RDF) has been transported to cement factory at Bagha,
Tehsil Arki, Distt Solan H.P. by 02 No. (s) Truck bearing
vehicle No. HP66-5788 and HP66-7899 on 31.05.2025 and
01.06.2025 respectively. (Copy enclosed as Annexure R-9).

ii. The plastic waste recovered during segregation has been sold to
scrap vendors by the contractor. The waste from the temporary
storage site has been completely lifted, and presently, no traces
of waste remain at the site. Photographs of the site before and

after are enclosed as Annexure R-10 & R-11. The remaining

legacy waste has been relocated to the proposed Solid Waste
Management (SWM)/MRF Site at Kasol.
iii. For the establishment of the propose SWM/MREF Plant at
Kasol:
a) ¥30.00 lakh has been released in favor of Deputy Director
cum Project Director, DRDA Kullu / B.D.O. Bhunter for the
é// construction work of the proposed (SWM)/MRF site on
dated 07.04.2025.

P\}%Q No. ¥
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b) An additional amount ¥ 5,75,767/- has been released in
favor of Assistant Engineer, Sub-Division HPSEBL, Jari for
electricity provision at the proposed SWM Plant.

¢) For the shifting of high tension wires from the proposed
SWM/MREF site, an amount T 6,31,180/- has been released
as per the demand notice issued by the Sr. Executive
Engineer, HPSEBL Kullu.

d) The amount T 1,50000/- has been released in favour B.D.O.
Bhuntar for repair of approach road to proposed SWM
/MREF site.

iv.To prevent the general public from dumping garbage in this
area, three (03) signboards have been installed along the

Grahan Road in Grahan Beat, Kasol Block (Copy enclosed as

Annexure R-12).

s Pr:;t::ted LY a/éddltlonally, six (06) CCTV IP cameras have been installed at

Dlg:tgo(:ﬁ%l Llpyarlous locations in Kasol to curb the problem of illegal
dumping of garbage by the public in this area (Copy enclosed
as Annexure R-13). The control room for these cameras has
been established at the Police Assistance Room, near Nature
Park, Kasol.

vi.The Station House Officer, Police Station Manikaran and

=

Range Forest Officer Forest Range, Kasol have been directed

to remove the trespassers, who are illegally dumping garbage

Pege o g



Bridge along Grahan Nallah (Copy enclosed as Annexure R-
14).

PRESENT STATUS

1S. The present status of the site is a5 follows

completion and commissioning,
Prem Prak f u ; x
OM:: - '-"j:f:??;‘f;.if_:sAdministration, RDD, Forest Department, HPSEBL, Police,
Distt. Courte Kullu (H
and HPPCB.
16. It is respectfully submitted that under Rule 11(e) of (e i

A'%i‘i c...SADA maintains continuous coordination with  District
o :

Waste Management Rules, 2016, the loca] authority is required to
ensure setting up of waste processing facilities including Integrated
Solid Waste Management Plant, a Materia] Recovery Facilities
(MRFs), composting units, and other authorised Waste-processing
Systems, and Rule 12 places a corresponding responsibility on the

District Administration to identify and allot suitable land for such

|\

facilities and coordinate their establishment.

Page to g
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Rule 11(e), SWM Rules, 2016, Local Body shall:

"establish waste management facilities including waste
processing and treatment facilities such as composting,
biomethanation, recycling including waste to energy

processes, and Material Recovery Facilities."

Rule 12(a) & 12(b), SWM Rules 2016 (Duties of District

Administration) District Administration shall:

i. Facilitate identification and allocation of suitable land
for solid-waste processing facilities,
ii. Coordinate with the departments for construction,

approval and commissioning of such facilities.

Schedule I — Technical Guidelines for Solid Waste

v ] 7595 Processing Requires:

i. Segregation, recycling, and recovery through MRFs;

ii. Establishment of integrated processing facilities
proportional to waste generation in tourist towns;

iii. Priority to be given to environmentally sensitive and

high-footfall regions.

17.In the present case, although preliminary steps for land

identification have been initiated, the final sanction and formal

PC’“J""MJO
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allotment of land for the proposed Integrated Solid Waste
Management Facility in Kasol is still pending with the competent
authorities, primarily the District Administration and the Rural
Development Department, which has been designated as the
implementing agency for land allocation. Without such allotment,
SADA Manikaran remains constrained in fulfilling the statutory
requirement of establishing a permanent processing system,
especially considering the exceptionally high waste load generated
in the Kasol-Manikaran tourism corridor and the ecological
sensitivity of the Parvati Valley. The SADA Manikaran has
requested to the Deputy Commissioner Kullu for the allotment of
Land in favour of Special Area Development Authority,
Manikaran for MRF (Copy enclosed as Annexure R-15). It is
%ﬁqerefore essential that the District Administration and the Rural
urts Kullu HII),evelopment Department expedite the process of issuing final

approval and handing over the land for the Integrated Solid Waste

Management Facility so that construction of the integrated

processing facility can commence, and also provide land for MRF

(which is for segregating dry waste) at the earliest in compliance

with the mandate of the Solid Waste Management Rules, 2016.

FUTURE ACTION PLAN

18. SADA undertakes the following forward-looking commitments:

9@5}(’ No- ]
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a. Fresh SWM tender and public private partnership with NGOs,
after commissioning of Integrated Solid Waste Management
Facility/plant and MRF with enhanced compliance conditions
and stronger penalty clauses.

b. Monthly monitoring and joint inspection in coordination with
other authorities.

c. Leveraging CCTV analytics to identify violators under SWM
Rules, 2016 and impose penalties.

d. Awareness drives with Panchayats, hoteliers, and tourism
stakeholders to promote responsible waste behaviour.

e. . Continued compliance reporting to HPPCB and District

Administration.

. In view of the above submissions, it is respectfully prayed that this

reply may kindly be taken on record as compliance with the order
dated 01.09.2025 and this Hon’ble Tribunal may pass such orders
as deemed fit in the interest of justice and environmental

protection.

Attested

Prem Prakash
Osath Com
Distt. Courts

vocate
\Boloner

ullu (H.P)

S:\!DA Mamkérari—cg{rru
Toun Plaer, .G, Offce
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300 Annex wee R -3

l - OFFICE OF THE CHAIRMAN SADA MANIKARAN—CUM-
DEPUTY COMMISSIONER KULLU, HIMACHAL PRADESH

N~
I'he work of cleaning. sweeping. collection. segregation, lifting, transportation and dumping of’
solid waste/garbage by deploying all the required manpower and machinery. including vehicles, on door to
door and daily basis from Northern boundary of abadi Phatti Manikaran from Braham Ganga in the east.
up to the old bridge in the west and then along river Parvati up to the confluence of Rasol Nallah Eastern
side Starting from the Abadi Phatti Manikaran towards confluence of Braham Ganga with Parvati and
continued further up to 500 meter in Sosan Phatti, Southern side starting from the end of the eastern
houndary up to 500 meter south wards of Manikaran-Bhunter road up to a point of 500 meter boundary
contluence of Rasol Nallah. Western side starting from the end of southern boundary up to 500 meter
northwards of Manikaran-Bhunter road and further up to the confluence of Rasol Nallah and from roadside
areas of SADA Development Fee Barrier at Suma Ropa to Kasol is hereby awarded in favour of M/s
Lakshay Total Solution, Shop No. 163, 1* floor Agro Mall Rohtak Haryana @ Rs. 5, 26,508/- per
month. The garbage will be collected and transported on segregated mode in two different compartments
per vehicle for containing wet (bio-degradable) and dry (non-biodegradable) separately on daily basis on
fullowing terms & conditions: -
I, The contract period for the above said work shall be 01-02-2024 to 31-01-2025.
2, The contractor/ working agencies will engage four vehicles on daalv basis for removal, lifting and
transportation of garbage from above mentioned placcs to Solid Waste Management Plant at Rangri.
3. The contractor/ working agencies will employ minimum 20 persons on daily basis for cleaning.
lifting and transportation of garbage from Northern boundary of abadi Phatti Manikaran from
Braham Ganga in the east. up to the old bridge in the west and then along river Parvati up to the
confluence of Rasol Nallah.Eastern side Starting from the Abadi Phatti Manikaran towards
confluence of Braham Ganga with Parvati and continued further up to 500 meter in Sosan Phatti.
Southern side starting from the end of the eastern boundary up 1o 500 meter south wards of
Manikaran-Bhunter road up to a point of 300 meter boundary confluence of Rasol Nallah. Western
side starting from the end of southern boundary up to 500 meter northwards of Manikaran-Bhunter
road and further up to the confluence of Rasol Nallah and from roadside areas of SADA
Development Fee Barrier at Suma Ropa to Kasol.

4. The contractor’ working agencies will engage one supervisor for effective monitoring of the area
under contract,

3. The areas mentioned above shall be kept clean and no garbage, used bottles etc. shall be littered in
the area.

6.  The garbage should be collected and transported on segregated mode in two different compartments
per vehicle for containing wet (bio-degradable) and dry (non-biodegradable) separately.

7. The upping charges wet (bio-degradable) will be paid by the concerned authonty. 7
Ihe following officers can inspect the working of cleanliness arrangement anytime “and Jurther

S

action will be decided accordingly:-
i.  The Chairman SADA —cum- Deputy Conunissioner Kullu Distt. Kullu, H.P.
ii.  The Superintendent of Police. Kullu. Disit. Kullu, H.P. mﬁm
iii,  The Distriet Tourism Development Otficer. Kullu.
i The Block Development Officer. Bhunter. Distt. Kullu, H.P.

\ The Naib Tehsildar, Jari. Distt. Kullu, H.P. g
vii  The Executive Officer. Municipal Council Kullu, Distt. Kullu. H.P, __ —=—==¥ R'IL_;

Pﬂ:&g f“J’u."‘ Jq
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vii.  The Assistant Environmental Engineer, Pollution Control Board, Kullu.
viii.  The Member Secretary SADA Manikaran —cum- Town & Country Planner, Kullu, Distt.
- Kullu, H.P.

9, The following Non-official Members can also inspect the working of cleanliness arrangement

anytime and further action will be decided accordingly:-
i,  The Pradhan, Gram Panchayat Manikaran.
ii.  The Pradhan. Gram Panchayat Kasol.

10. The contractor shall maintain a register of garbage to be lifted on daily basis and get it verified from
In-charge of Solid Waste management Plant at Rangri. The same can be inspected by the Chairman
SADA —cum- Deputy Commissioner Kullu. Distt. Kullu, H.P.

1. The payment to the contractor will be released on monthly basis after due verification by the In-
charge, Solid Waste management Plant at Rangni and certificate thereof issued by them,

12, The Chairman SADA —cum- Deputy Commissioner Kullu Distt. Kullu, H.P. may authorize a third
party for verification and/or quality control,

13. Anv violation of above mentioned conditions may render the contract liable for cancellation/
imposition of penalty.

14. SADA Authority reserves the right to satisfy itself about the quality of the services provided by the

contractor. In the event the contractor does not achieve the level of satisfactory performance. the

contractor is liable to be penalized by deduction in his payment between 5% to 50% depending upon
the level and duration of the continued dissatisfaction. The decision of the SADA will be final in
this regard.

In case of non-removal of garbage from the above said area penalty @ Rs. 5000/- shall be imposed

as Environmental Compensation Fees.

—
LN

The Chairman SADA. reserves the right to cancel the tender awarded without assigning any
reason. The decision of Chairman SADA shall be final in this regard.
|
I =
Chairman, SADA Manikaran,

—cum- Deputy Commissioner Kullu,

., District Kullu H.P.
)

Endst. No. SADA Manikaran /T-1/2024 205 1) Dated- 3o - ol 2224

Copy forwarded to:-

The Superintendent of Police, Kullu for information, please.
The District Tourism Development Officer, Kullu for information. please.

The Block Development Officer Bhunter, for information. please.

The Naib-Tehsildar. Jari. for information. please.

The Executive Officer. Municipal Council Kullu Distt. Kullu. for information, please.

In-charge of Solid Waste management Plant at Rangri, Manali. Distt. Kullu, for information, please.
Ms Lakshay Total Solution, Shop No. 163. 1* floor Agro Mall Rohtak Haryana is directed to start
the said work immediately. please. '

Kasted

—
v

L !~J

=t G

: Chair an, SADA Manikaran,
“| —cum- Deputy Commissioner Kullu.
District Kullu H.P.

\ o
I|I i
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"} SPECIAL AREA DEVELOPI‘}QI?T AUTHORITY MANIKARAN

Anmesxuke — R-5

‘e No. SADA Manikaran/T-1/2024- | Yir . Dated 400 - 2&
TG.
M/s Lakshay Total Solutions,
Shop No 163, 1% Floor,
Agro Mall Rohthak-124001, Haryana.

Subject: Show Cause Notice for Non-Compliance with Garbage Collection and
Disposal Work Order. No. SADA Manikaran/T-1/2024/205-11 dated
20.01.2024.

Sir,

This notice is being issued to you as per the terms and conditions outlined

i the work order under reference on above cited subject. In this regard it is intimated

that it has come to our attention that your firm has failed to carry out the garbage

collection and disposal activities as per the conditions stipulated in the said work
order. Specilically, the following discrepancies have been noted:

1. Non collection of garbage in area under the jurisdiction of SADA Manikaran.,

2. Closing of Solid Waste Management Site at Rangri accordingly non
transportation of garbage.

3. Representation/complaint received from Gram Panchayat Kasol dated
05.09.2024 for cancellation of tender as the work of collection and lifting
of garbage is stopped since June,2024,

4. Representation/complaint received from Gram Panchayat Manikaran dated
29.08.2024 for cancellation of tender as the work of collection and lifting
of garbage is stopped since June,2024,

5. The online complaint received from Sh. Shubham S/o Sh. Labh Singh C/o
Hotel Malabar Kasol through CM Sankalap portal regarding non-collection

of garbage.

These lapses are serious and have resulted in many consequences, such

as health hazards, complaints from residents, and local Panchayats and authorities,
etc. Such non-compliance is in violation of the contractual obligations agreed upon by
your firm.
. In light of the above, you are hereby directed to show cause within 7
days from the date of receipt of this notice as to why appropriate action should
not be taken against your firm, including but not limited to the termination of
the contract, imposition of penalties, and/or blacklisting of your firm from
future tenders.

Failure to respond to this notice within the stipulated time [rame will
result in the assumption that vou have no valid explanation to offer, and we will
proceed with the necessary actions without further reference to you. _ _

We hope to receive your prompt and satisfactory response to this notice.

1
Member Secretary (SADA Manikaran)
o -cum- Town and Country Planner,
| Divisional Town Planning Office,
\ Kullu, Himachal Pradesh.

pd"af Ne, — 2 4-
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SPECIAL AREA DEVELOPMENT AUTHORITY MANIKARAN

No. SADA (Manikaran) T-4 /2025 — 49 Dated ~ 2205 2025
Form
The Chairman,
SADA Manikaran,
Cum- MLA Kullu.
To
The Lakshay Total Solution,
Shop No. 163. 1* floor,
Agro Mall Rohtak Haryana.
Subject: - Show Cause Notice for non -segrigation of garbage.

This notice is being issued to you for not complying the terms and conditions of letter of
work award as under:-

o The garbage should be collected and transported on segregated mode in two different
compartments per vehicle for containing wet (bio-degradable) and dry (non-
biodegradable) separately.

Further during inspection by the under signed it is found that mixed dry and wet grabge
lying at the site.

These lapses are serious and have resulted in many consequences, such as health hazards,
environment hazards. Such non-compliance is violation of the contractual obligations agreed upon by
your firm. Therefore, as per the condition no. 14 and 15 of letter of award i.e.

14. SADA Authority reserves the right to satisfy itself about the quality of the services provided
by the contractor. In the event the contractor does not achieve the level of satisfactory
performance, the contractor is liable to be penalized by deduction in his payment between
5% to 50% depending upon the level and duration of the continued dissatisfaction, The
decision of the SADA will be final in this regard.

15. In case of non-removal of garbage from the above said area penalty @ Rs. 5000/~ shall be
imposed as Environmental Compensation Fees.

You are diescted to respond to this notice within the ?daya. Failure will result in the
assumption that you have no valid explanation to offer and we will proceed with the necessary actions

without further reference to you. We hope to receive your prompt and satisfactory response to this notice.

\

—
"Méﬂiﬁﬂgam”y.

“/"SADA Manikaran—cum-

| Town & Country Planner,

! ~Pivisional Town Planning Office,

l" Kullu nisti;__!.gullu (H.P.).

o —

Pn-:f& N,
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SPECIAL AREA DEVELOPMENT AUTHORITY MANIKARAN

HIMACHAL PRADESH
No. SADA (Manikaran) T-4 /2025 ~5 | Dated- 22 [0 Sz
Form
The Chairman,
SADA Manikaran,
Cum- MLA Kullu.
To

The Lakshay Total Solution,
Shop No. 163, 1™ floor,
Agro Mall Rohtak Haryana.

Subject: - Show Cause Notice for Non-Compliance for lifting of garbage from Old

Kasol Bridge to MRF Site,

This notice is being issued to you for not complying the direction issued regarding
lifting of garbage from Old Kasol Bridge to MRF Site. In addition to these following
discrepancies has also been noticed:-

L. Non collection of garbage in the area Jurisdiction of SADA Manikaran,
2. Representations / complaints received from local habitants of Gram Panchayat Kasol
and Manikaran.

These lapses are serious and have resulted in many consequences, such as health
hazards, environment hazards. Such non-compliance is in violation of the contractual obligations
agreed upon by your firm.

In light of the above, you are hereby directed to show cause within 7 days
from the date of receipt of this notice as to why appropriate action should not be taken
against your firm.

Failure to respond to this notice within the stipulated time frame will result in the
assumption that you have no valid explanation to offer and we will proceed with the necessary
actions without further reference to you, We hope to receive your prompt and satisfactory

response to this notice.

—_— = -
=W
h'm'ihb&g:irftgry,
SADA Manikaran—cum-
-1 Town & Country Planner,
Divisional Town Planning Office,
Kullu Distt. ,ls%s“u (HLP.).

Pﬂgf No. — 26
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Amiex ke R- 8
- SPECIAL AREA DEVELOPMENT AUTHORITY

MANIKARAN

The contract of work of cleaning, sweeping. collection, segregation. lifting. transportation and dumping
of solid waste/garbage by deploying all the required manpower and machinery, including vehicles, on
door to door and daily basis from Northern boundary of Abadi phatti Manikaran from Braham Ganga in
the east, up to the old bridge in the west and then along river Parvati up to the confluence of Rasol
Nallah. Eastern side starting from the abadi Phatti Manikaran towards confluence of Braham Ganga with
Parvati and continued further up to 500 meter in Sosan Phatti. Southern side starting from the end of the
eastern boundary up to 500 meter south wards of Manikaran — Bhunter road up to a point of 500 meter
boundary confluence of Rasol Nallah. Western side starting from the end of southern boundary up to 500
meter northwards of Manikaran-Bhunter road and further up to the confluence of Rasol Nallah and from
road side areas of SADA development fee barrier at SUMA ROPA to Kasol awarded to M/s Lakshay
Total Solution, Shop No. 163, 1* floor, Agro Mall Rohtak Haryana Endst. No. SADA Manikaran/T-
1/2024-214-20 dated: 24/01/2024 and letter no. SADA (Manikaran)-T-1 (Vol-X) 2023 -213 Dated:
24/01/2024 is hereby discontinued/cancelled from 31.05.2025 due to non satisfactory performance.

e

: IL‘:F:L'I—
Chairman, SADA Manikaran,
’Z, -cum- MLA Kullu, H.P.

Endst. No. SADA/T-4/2025: G | -4 Dated: 2 ]f{ ['J-s‘“-

Copy forwarded to:-
1. The Superintendent of Police, Kullu for information, please.
The District Tourism Development Officer, Kullu for information, please.
The Block Development Officer. Bhunter, for information, please.
The Naib Tehsildar, Jari, for information, please
The Executive Officer, Municipal Council Kullu, Distt. Kullu, for information, please.
M/s Lakshay Total Solution, Shop No. 163, 1* floor Agra Mall Rohtak Haryana is directed to start
the said work immediately, please.

it o

o B

.

§
L
[

Ly

L4 -\
¢/ Chairman, SADA Manikaran,
é-cum- MLA Kullu, H.P.

Fie s
~—,-::._;\mn_»‘1
somBer Secretary

C S ADA Manikar:
—YonnPlenner T

cum-=
- Qlfice, Kullu

8 —

P‘aaf N — 2+
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Avneaxcuwie - ;q
SEPCIAL AREA DEVELOPMENT AUTHORITY
. MANIKARAN
-
Office order

g §h. Pawan Kumar Driver, provided by Truck Union Bhunter along With
vehicle no. (HP-66-5788) 1s hereby directed to drive this Vehicle to Ultratech
Cement Plant Bagha, Tehsil Arki, Distt Solan HP on dated 31.05.2025 to carry
RDF from Special Area Manikaran. |

Membersecretary —cum-
Planner,.
Sivisional Town Planning Office,
Kullu District Kullu (HP)

No. SADA (Manikaran) T-4/2025 - ©0 - Q2 Dated:- 20/ g [o.g
Copy forward to:-
i charge, Ultra Cement plant Bagha; The Arki, Distt. Solan, H.P. for information

and  with respect kindly give proper receiving by giving receipt or proper stamp
on this office order, please.

1. President, Truck Union Bhunter 61
3, Above driver for compliance.
Contact no. - 8627865226,

iaforraation and necessary action please.

A/.

pgsstot

~Mem tary —cum-
( Town & Cou Planner,
Divisional Town Planning Office,
Kullu District Kullu (H.P.)
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% SEPCIL AREA DEVELOPMENT AUTHORITY
MANIKARAN
Office order

Sh. Shashi Kumar Driver, provide by Truck Union Bhunter Along with vehicle no (HP 66 7899) is hereby

directed to drive this vehicle to Ultratech Cement Plant Bagha, Tehsil Arki Distt Solan HP on dated
01.06.2025 to Carry RDF from Special Area Manikaran.

[
=

}ﬂﬁ%taw— CUMm-
( Town & Country Plan

Divisional Town Planning office

Kullu District Kullu (H.P.)

No. SADA (Manikaran) T-4/2025- 83-85 patedi- 30.5. 25

Copy Farward to-—

1. incharge, Ultra cement Plant gagha,The Arki, Distt, splan, H.P. for information and with respect
kindly give proper receiving by giving receipt or proper stampon this office oder, please.
sresident. Truck Union ghunter for information and necessary action please,

W\

Abave drivar for comnpliance.

Contact no:-8351980308

—TEmber SCY%L‘-UN'

Town & Country Planns

me'a Divisiona

Kully District Kullu (H.P.)

| Town Planning office

PT.C
Poge No. — 2.9



312




313

_J

Annexure-R-10

=

1™

i

A

Asimber cecratary
T

e

EEC&| i{-ul-l.u

RiRsrEN-cum-

-
-

GADA WK

—Town Planrehhet

S

Pﬂ{fr:. Ne. — 3o



¢ 358




SHAR™ 2ia 2

A3 (ECO SENSTIVE ZONE) oft Bl 351 2\ &
RE! BB THat At B R st ST
AlEa, Hat-svwe st qen sy
Blgfat va et @ flies uraenst &

HAAR HAATA @Bt strEst

TS RIME IR
aa aremer Ml d)
aydilt T FvomE, ereel

Annewst R~ |2

P, Office, Kullu

Pege

No — 32



316 — A yme wudl R-I:l-

e CERTIFICATE OF INSTAJ LATION OF SIGN BOARD
s

fors j._..;_;ff\'ﬂ?{ TO WHOME SO EVER IT MAY CONCERN

PfTP IS CERTIFIED THAT 03 NUMBER OF SIGN BOARD HAVE

~5m BEEN INSTALLED AT NEAR GARBAGE SITE AREA IN R4

PO kasoL FoREST ALONG GRAHAN ROAD IN GRAHAN BEAT.
KASOL BLOCK, KASOL FOREST RANGE.

EARCTPATE 1 OFrIcER
FOREST RANGE KASOL
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SPECIAL AREA DEVELOPMENT AUTHORITY
MANIKARAN

No. SADA(Manikarn)-T4(Vol-RI)/ 2025  269.- 10 Dated:- 20.9, 2

From
The Chairman,

SADA Manikaran,
Cum-MLA Kullu.

To
The Station House Officer,
Police Station, Manikaran

The Range Forest Officer,
Forest Range, Kasol

Subject: Regarding illegal dumping of garbage and trespassing in Forest area near old

Kasol Bridge along Grahan Nallah.

This is with reference to the subject cited above, it has been brought to notice and
discussed in the SADA Manikaran House meeting held on 20.09.2025 that rag pickers are
illegally dumping garbage and unauthorizedly residing in the forest area near the old Kasol
Bridge along Grahan Nallah. This activity is not only degrading the forest environment but also
poses a serious threat to the general public and tourists visiting the area.

The SADA House has unanimously resolved to remove the above-mentioned
encroachments and to clear the site with immediate effect.

You are therefore directed to take necessary action to remove the trespassers and
ensure that the area is cleared without delay. A compliance report in this regard must be
submitted within two days positively. Further, you are also instructed to monitor illegal dumping

of garbage through the CCTV cameras already installed in the area and take prompt action

against violators.

This is for your information and necessary action, please.

S
T _
Member Secretary SADA Manikaran,
Cum-Town & Cauntry Planner,
":’I: Divisional Town Pﬁgming Office,

Kullu, &istl. Kullu H.P.

R STAatSE

Jﬁﬂ‘g& No.— 35
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SPECIAL AREA DEVELOPMENT AUTHORITY MANIKARAN
HIMACHAL PRADESH

No. SADA (Manikaran) T-4 /2025 - 265 Dated: 94 ’m];omsr

Form
The Chairman,
SADA Manikaran.
Cum- MLA Kullu,

To
The Deputy Commissioner,
Kullu. Distt. Kullu
Subjeer: - Regarding allotment of Land in favour of Special Area Development

Authority, Manikaran for MRF,
Madam,

With reference to the subject cited above. it is submitted that the Special Area
Manikian was constituted by notification no. TCP-F(5)-9/2002 dated 17.08.2002 under Section
66 ol the [Himuchal Pradesh Town and Country Planning Act. 1977.

In the Special Area Manikaran, Kasol is a major tourist destination, attracting a
large number of visitors throughout the year. Consequently, the Special Area Development
Authority (SADA) Manikaran is facing significant challenges ‘n managing and disposing of the
solid waste penerated in the area. .

In view of the above, it is requested that a sujtable piece of land may kindly be
allocated/provided for the establishment of a Material Recovery Facility (MRF) under the
jurisdiction of the Special Area Development Authority, Manikaran. The provision of this land
will ureatly assist in the effective management of solid waste and in maintaining cleanliness in
this important tourist destination.

Yours faithfully,

= i _

Atisstec e i,

SADA Manikaran —cum-
Town & Country Planner,
(Divisional Town Planning Office,
Kullu District Kullu (H.P.).

Pc\?g Ne.— 36
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Verification:-

I, the above named deponent do hereby verify that the contents of
Para Nos. 1 to 18 of the reply are true and correct to the best of my
knowledge and information as derived from the official record. No
part of it is false and nothing material has been concealed there from

and as such verified the same at Kullu today on 10.11.2025.

Distt. Courta Rully (3: ) %ﬂ?
= :

SADA Manikaran-cum-
Town Plaaner, T.C.E. Offics, Kuily

Page No. 13
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IN THE HON’BLE NATIONAL GREEN

TRIBUNAL
0.A. 294 /2025
In the matter of:-
.. Petitioner
Versus
...Respondent

ilts

b '£ %"'d"m%ff davit of Ghanshyam Sharma, S/o Shri. Shiv Lal, R/o
it Courts Kullu () Village & P.O. Rewalsar, Tehsil Balh, District Mandi,

@eeppatien aged 45 years in support of application

I Ghanshyam Sharma the above named do hereby

solemnly affirm and declare on oath as under:

I. That the accompanying reply has been drafted by
my counsel at my instance and under my
instructions. The contents of paras 1 to 18 of the
same are true and correct to the best of my personal
knowledge and belief. No part of it is false and
nothing relevant material has been concealed there
from.

2. 1, the above named deponent do hereby verify that
the contents of my above affidavit are true and
correct to the best of my personal knowledge. No
part of it is false and nothing relevant material has
been concealed there from.

Deponent
entity bv ma

”ﬂﬁ:@’?“? Verified at Kullu on this 10™ day of November , 2025.

eyt dacinrad On '1;,-r|-
™ Sh. é

Dated 2
B its parsonsl) nr!
me "*_ by Sh. WY ’{%’3 Tef
personal’ - baown lo me aind contenis i (ho 2y e **\MLLI-'
gﬂdiv'l = hean read over and explsined o tha
?ptnm* " ff'-‘rwadr'mt*dth::tabctn
At the tme ~amid Urair oath,

Oath Carmfhinsionar ‘SADA MM irce, Kull
Couriz f,.‘ur I - -,- Wi FT—,,-..—-LLT*\_,_T‘ LJL..me. hu
T F Y |
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
VAKALATNAMA

IN THE MATTER OF:

0.A No. 294/2025 OF 2025

...PETITIONER(S)
VERSUS

...RESPONDENT(S)
KNOW ALL to whom these presents shall come that I/We, the undersigned,
do hereby appoint
DEVEN KRISHAN KHANNA

Advocate(s), to be Advocate for in the above-noted case and authorize
him/them:

. To act, appear and plead in the above-noted case in this Court/commission
or in any other Court in which the same may be tried or heard and also in
the Appellate Court including National Commission and High Court subject
to payment of fees separately for each Court by me/us.

. To sign, file verify and present pleadings, appeals, cross-objections or
petitions for executions, review, revision, withdrawal, compromise or other
petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages subject to
payment of fees for each stage.

. To file and take back documents, to admit and/or deny the documents of
opposite party.

. To withdraw or compromise the said case or submit to arbitration any
differences or disputes that may arise touching or in any manner relating to
the said case.

. To initiate execution proceedings.

. To deposit, draw and receive moneys, cheques, cash, and grant receipts
thereof and to do all other acts and things which may be necessary to be
done for the progress and in the course of the prosecution of the said case.

. To appoint and instruct any other Legal Practitioner authorizing him to
exercise the power and authority hereby conferred upon the Advocates
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whenever he may think fit to do so and to sign the power of attorney on
my/our own acts, as if done by me/us to all intents and purposes.
And I/We undertake that I/We or my/our duly authorized agent would appear in
Court on all hearings and will inform the Advocate(s) for appearance when the
case is called.

And I/We, the undersigned, do hereby agree not to hold the advocates or his
substitute responsible for the result of said case inconsequence of his absence
from the Court when the said case is called up for hearing, or for any negligence
of the Advocate(s) or his/their substitute(s).

And I/We, the undersigned, do hereby agree that in the event of the whole or
part of the fee agreed by me/us to be paid to the advocates remaining unpaid, he
shall be entitled to withdraw from the prosecution of the said case until the same
is paid up.

IN WITNESS WHEREOF [/We do hereunto set my/our hand to these present
the contents of which have been understood by me/us on this day of 7" Nov.

2025. i
e ﬁ_gm i =
ADVOCATE j_ctJEﬁT SIGNATURE
e iy
DEVEN KRISHAN NAME - GHANSHYAM SHARMA
KHANNA ADDRESS- DIVISIONAL TOWN
' ADVOCATE PLANNING OFFICE , KULLU ,DISTT.
H.P. HIGH COURT, KULLU, (H.P.)
SHIMLA AGE - 45YEARS
HIM NO. 173/E/2010 OCCUPATION — MEMBER SECRETARY-
MOBILE NO. 7018469792 | CUM- TOWN AND COUNTRY
PLANNER




